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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

JREPORTED CLASH BETWEEN TRIBALS AND
POLICE TN ASSAM

PROP, MADHU DANDAVATE
(Rajapur): I call the attention ot
ihe Mmister of Home Affairs 1o the
following matter of urgent public
importance and request that he may
make a statement thereon:—

The reported clash between the
tribalg and the police in Assam re-
sulting in the death of eight per-
sons

THE MINISTER OF HOME AF-
FAIRS (SHRI K, BRAHMANANDA
REDDY): 8Sir, Government deeply
regret the recent incidents in Goal-
para district of Assam resulting in
loss of several lives and injuries to
a larger number.

On 18th November 1974 Boro peo-
ple mainly volunteers of Boro Sahitya
Sabha and workers of Plains Tribals
Counci] of Assam armed with lathis,
spears, daos etc. marched in proces-
sions to picket and close down Go-
vernment establishments and institu-
tions in Centres like Sidli, Kokrajhar,
Bijni and Gossaigaon in Goalpara
District of Assam, in violation of the
prohibitory orders under Section 144
Cr. PC. already promulgated in the
sensitive areas. They made a bid to
overpower the police and the secu-
rity forces and take control of Go-
vernment establishments and institu-
police made lathi charges
tear gas to disperse the
tore order, Two CRP
lives at Sidli as a re-
attacks on them with

from behind. The
personnel had to resort to fir-
which resulted {n the death of
civilian and serious injury to
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On 18th Novernber 1974, there were
vielent attacks on the Magistrate and
party in Bijni and the police
tuporied to firing twice after lathi-
a8 L8-10.

:

charge and tear gas shelling proved
ineffective. Three persons from
among the agitators were killed and
some more were injured. It is also
learnt that two persons were killed
and some injured in police firing in
Kokrajhar, In Bijni, Gossaigaon,
Kokrajhar a number of potice and
CRP personnel got injured and some
seriously.

As recently as on 16th November
the State Government had intimated
to us that they had had discussion
with the representatives of Bodo
Sahitya Sabha on 12th November on
the issue of Roman script for Bodo
language and that another ~ound of
discussions was contemplated. It is,
therefore. unfortunate that the inci-
dents should have taken a wiolent
turn,

PROF. MADHU DANDAVATE:
Mr, Deputy-Speaker, Sir, I am rather
surprised at this type of statement
that the Home Minister has made.
if you carefully go through the word-
ing of the Calling Atienfion Natice,
1t specifically refers to the reported
clash between the tribals and the
police in Assam, resulting in the
death of eight persons. In the in-
troductory part of the Statement by
the Home Minister, he has said:

“Government deeply regret the
recent incidents in Goalpara dis-
trict of Assam resulting in loss of
several lives and injuries to a lar-
ger number.”

I am really pained to find that even
after such a ghastly incident has
taken place, the Home Minister hés
not found it fit to go into the causes
of the disturbances that had taken
place, He has not gone into the de-
tails of those who were killed and
those who were seriously injured He
has not tried to put forward in his
statement as to what are the reasons
as a result of which the gituation got
precipitated and what are the steps
that sre likely to be taken by the
Government to see that there will be
no recurrence of similar develop-
ments in the future.
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correct and whether
interpretations are correct.

Firstly, I would like to point out
to the Home Minister at the very out.
set that the subject-matter of the
Calling Attention becomes extremely
serlous because it deals with the pro.
blem concerning the weaker sections,
like, the tribals and fhat too in an
area which 1§ h sensilive area on
India’s border. Probably, before the
formation of Bangladesh, the situa-
tion was still more serious, After
the formation of Bangladesh, to
some extent, the situation has been
relieved. But even fhen the situation
continues to be extremely serious. 1
am very sorry to find that in the
statement that has been made by the
hon, Mimster, no Background of the
incidents has been Fven at all. It is
just a statement that is given by a
bureaucrat and it only deals with a
number of persons who were hit, the
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scnpt but thelr demand was that the
script to be utilised should not be the
Assamese gcript but that the Bodo
language should have the Roman
script. They wanted to start the
agitation as early as on 8th Nevem-.
ber, 1974. But, after that, the les-
ders of the agitation were conducting
talks with the spokegmen of the Go-
vernment in Assam gand they ex-
pected that an amicable gjettlement
could be arriveg at, that the rights of
the tnbals could be protected, that
the asprrations of the tribals could be
reflected in the policy of the Govern-
ment and, as a result of that, they
announced that their initial agitation
which was supposed to be started gm
8th November would start on 18th
November and, in the meantimme, the
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one among those who be-
lieve that, when sensitive issues
come up, there must be an attitude
which must be an attitude of accom-
modation on the one side and an
attitude of firmnesg on the other,
Government must make up i1ts mind
how far they are going to accommo-
date the point of view of the tribals;

Mwhy is it that it is dangerous to go
beyond the particular point. But
even the legitimate demands are not
properly considered. Even about
whatever are the extravagant de-
mands also, there should be a method
of persuasion. The point is not dri-
ven home to the tribals, Sometimes
Ahe tribals are provoked to pre-
<zipitate action, and that has happen-

of tribals, perhaps the extremist sec-
tion among the tribals would not
have been driven to the polint of de-
manding a separate State at all
Dangerous reports are coming up im
the press and some interested parties
are also putting forward the claims
of that section. A report had appear.
ed in the press, if I remember right
in the Times of India, Bombay, tiH
29th May, 1973 that youngsters be-
longing to the plains tribal commu-
nity agitating for a separate” State
comprising the northern belt ot Goal-
para and other areas in the lower
Assam region were given training in
arms in Bengal and they were being
despatched to Assam. This is a very
dangerous report. Some interested
parties might be interested in trying
to develop animosity between the
people of Bengal and the people of
Assam. People like us who are com-
mitted to the concept of national in-
tegration and radicalism do not want
such fissiparous tendencies at all
Such reports appear in the press and
nu cognizance is taken by the Home
Minister about such reports. They
do not come out with a statement
whether this particular news report
is correct or not. And if such news
reports go completely uncontradicted,
different types of elements can take
undue advantage of that. Those who
are interesteq in driving a wedge
between the people of Assam and the
people of Bengal so that they may
preserve their own power positions
do mot feel it necessary to contradict
these reports at all. But I such re-
remxin uncontradicted, they
provoke certain extremist wections on
both sides. On the one side,
who are guided by romanticism
that there is a certain
where they can get
can get training

certain
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the people of Bengal, that has gone
uncorrected and that has not heen
contradidted by the Government
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Therefore, they may feel that an
allegation has been made against the
people of Bengal and unnecessarly
a feeling of animosity may grow. I
think this is a game of power politi-
cians and I am surpriséd to find that
the Home Minister at no stage con-
tradicted such reports. If these re-
ports are correct, they must try to
see that such exfrémist activities are
nipped in the bud and if they are
incorrect, they must come out with
a categorical statement that it 15 a
false report that has appeared in the
press and nothing of that type has
been done,

A news report has appeared that
when these agitations are going on,
certain sections among the tribals
were making efforts to see that this
particular agitatloh™ does not go
beyond a point where flsSiparous ten-
dencies may develop. But the com-
placent Assam Government did not
take note of the cofclliatory attitude
at all and they probably wanted to
teach a lesson to fhe extremists.
Probably drunk with power, they
took up the attitude that they were
quite powerful to take up the chal-
lenge and ‘we need not sit with the
tribal leaders around a table and
falk with them’. With that arrogant
attitude and with that complacent
attitude they precipitated a crisis and
as a result of that, the agitation is
going on.

Qur own experience regarding any
such agitation in which the language
element is Involved is that if at the
right moment the flasiparous tendencies
are not nipped in the bud, such agita-
tions have the potentiality of threaten-
ing the integrity of the country and the
integrity of various States and, there-
fore, the complacency of the Govern-
ment, the arrogance of the Govern-
ment, the negligence of the Govern-
ment in this particular case becomes
extremely unpardonable.

Lastly, I want to ask the Home
Minigter that when members of the

weaker sections like the tribal coim-
munity launch an agitation, the Police
must always be prepareg fto' talke
greater risks. On a number of occs-
slons eminent men in public life
have said that the problems of law
and order in this country have to be
tackled in a more humane manner,
There are countries like France where
there were students’ agitations there
was a threat to the Government and
almost 1t appeared that it might lead
to insurrection, even then the police
did not fire, only sator hoses ‘were
used and at a later stage there was
a rapport with the studenis establigsh-
ed. That is the method in which
some of the democratic countries deal
with the problems of law and order.
But, unfortunately, in our country,
when members of the tribal commu-
nity try to stage a demonsiration on
the basig of demands which may be
justifiable or which may not be justi~
fiable, 1t 1s for the Government to
decide upto what point they would
accept their demands, When
memberg of the tribal community put
forward their demands. it 15 necessary
that towards the members of the
weaker gections you wmust show
tolerance. Let me conclude by saying
that just as we are talking about
equality and soclal mobility, we
always believe that as far as the
weaker scctions are concerned, mere
equality of opportunity has not helped
them. A preferential jopportunity
should be given to them so that the
lag that has developed for centuries
may be ended. Similarly, in dealing
with the problems of law and order
angd agitations launched by the weaker
sections, our society and our OGov.
ernment must be prepared to show
a greater tolerance because for cent-
urtes they have suffered, they have
suffered indignities, they have suffer-
ed atrocities and, therefore, the
society as well as the Government
should show a greater toleramce to-
wards them. We show more
tolerance towards the black-markete-
ers, we show more tolerance towards
smugglers, we show more tolevance
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towards the powerdrunk people.
When I say we show more tolerance
towsrds black-marketeers. I mean this
‘Government, I am not talking about
the opposition. The Government show
more tolerance to black-marketeers,
this Government show more tolerance
towards smugglers, they show more
dolerance to power-drunk people, to-
wards those who are indulging n
malpracticegs and those who denigrate
<even the dignity and honour of the
Parliament, but when the masses
drawn from the weaker sections like
the tribals and scheduled castes rise
in revolt and lead an agitation, you
try to be trigger-happy. Remember
that the tribal problems can never b€
dealt with on the basis of a trigger
happy position. If you suppress them
on the basis of bullets you will get
wonly bullets in return. You will not
get cooperation. This is the basic law
of nature in any society which the
Home Minister must remember. Let
fim try to deal with this problem in
8 human mannef.

1500 hrs.

SHRI K. BRAHMANANDA REDDY:
1 heard Mr. Dandavate with rapt stten-
tion, It would be incorrect to say
that Assam Government has been act-
ing or has acted in an arbitrary or
<omplacent manner. Sir, you will be
aware That Assam Government took
a very sympathetic attitude to these
1ribal people. Out of 15 million people
the tribal people of Assam are about
13 and odd lakhs and out of them Boro
people are 4 lakhs and odd. If vou
sep how they are distributed, you wall
find that they are about 30 per cent of
the tribal population, Thir is 13.29
according to the 1971 census. Now,
these 4 lakhs and odd Boro population
is distributed in several districts and
in certain pockets here and there,

PROF. MADHU DANDAVATE: Are
you pleading that the smaller the
minorities the greater can be the in-
iclerance?

SHRI K. BRAHMANANDA REDDY:
No, not at all, why do you presume

such things? The smaller the people,
the weaker the people, the poorer the
people, the neglected the people are,
the more and more the Government
tries to do, the more and more they
take care of these people. I contradict
his statement that Government is inte-
rested in safeguarding blackmarketing
and s0 on. And I may pownt cut to him
that the various steps that we have
taken in recent months would clearly
show that we want o take the string-
ent measures and most vigorous action
against blackmarketeers, smugglers
and so on which unfortunately the
hon. Members are trying to defend,
I do agree that we must have most
sympathetic attitude towards the poor
people and as far as we can we should
try to help them and agree to their
reasonable demands.

They said that Roman script should
be adopted. You may be aware that
the Assam Government, noi now, but
some years ago, have given orders
that Boro language can be taught in
the primary education schools snd it
has been extended also in the second-
ary stage I am told even some text-
book commitiee has gone into 1t and
they are trying to prepare some text-
books for their use and so on. This
is not happening just now but this is
what has been done for the past sever-
al years, So, 1 am trying to remind
Prof. Dandavate that thig 15 not being
done only just now. This has been
done for last several years, Therefore,
it ir not as 1f Assam Government 15
not looking 1nto the ‘emands or gnev-
anceg of the Boro people; they have
been doing 1t earher as vell. You may
also be aware that the State authorities
especially the Education Department
and the Secretary of Educaticn to the
Government of Assam, have discassed
with the leaders and representatives
about these prablems, about the Roman
script and so on but unfortuntely they
could not come to an understanding.
In fact our Commissioner for Linguig-
tic Minorities has discussed with these
Boro leaders on 31-10-74. Discussions
with Boro leaders by the State Govern-
ment were held on 11th Octuber and on
the 12th November the Chist Minister
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of Assam stated that after discussing it
with the Department of Education and
the Secretary of Education if it 1s
sorted out it is all right, If it is not
sorted out then they can go to the
Ministry of Education and discuss, It
it is not settled even then, they can
go to the Chief Mimster and discuss.
We are sorry that sume eight people
died and about a hundred got injured.
Some of them were policemen. It !s
just possible—I canaot say ofl-hand—
some external elemenis may be encour-
sging them. All the same they should
be advised not to indulge in this type
of activity which leads to violence.

In fact, I may submut, it i1s In the
interests of these Boro pecple that they
get assimilated with the Assamese

peaple.

PROF. MADHU DANDAVATE. Sir,
I askeqd a speafic question. I have got
Timeg of Indw clipping dated 28th
May, 1973, If such a damaging report
hag come then it is bad both for the
peaple of Bengal as well as Assam.

SHRI K. BRAHMANANDA REDDY:
You please send that paper clipping te
me, We will look inte that.

PROF. MADHU DANDAVATE: This
news appeared on 28th May, 1973.
The Government should ei.ther confirm
or confradict 1t. i creates teasion
between two Governments.

*SHRI AJIT KUMAR SAHA (Vish-
nupur): Mr. Deputy Speaker, Sir, on
the 18th and 19th of November, 1974,
some ugly incidents took plece at
Goalpara in Assam where as a result
of police firing 9 persons were lulled,
who were agitating for introduction
of roman script for the propagation
of Boro language in the State. The
incidents that hed iaken place can-
not be described as accidental ones
because the sgitetion was continuing
for more than two years and if the
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unfortunate deaths had taken plece
it was mainly because the Govérn-
ment of Assam and the Central Gov-
ernment failed to ded] with the matter
efficiently and in time. (Mmterrup-
tions), PDuring the last 27 years of
Congress rule both in the State and
in the Centre the lot of the tribal
people have not been bettered. My
friend Prof. Dandavate who initiated
the discussion has already given &
detailed background of the pioblem
now being feced by the Bore people
in Assam and about the agonhies of
the tribal people and ag guch I would
confine myself to some gpecific gues-
té:s griging out of the recent inci-
ts

dyring the last twp years complain-
ing about tHa policy of
the State Government which runs
contrary to the hopes and aspirations,
of the Boro people and if so, the

tion is whether the Central Govern-

ment received any protest note from
the Boro minorities of Assam regard-
ing the introduction of Assamese lan-
guage as & compulsary subject in all
Schools and thereby imposing the

Government to this protest note?
Thirdly, 1 would like to know whe-

*The originel speech wea delivered
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the inireductlon of Boro language
through Romhan script within a ume
bound programme?

1 hope the hon. Minister would
give clear and categorical reply to
each of my questions?

SHRI K. BRAHMANANDA REDDY:
There is nothing special in this except
shat be wanted 8 Committes. I do not
think a Committee to probe into it is
necessary. The Government of Assam
is seized of the matter and they are
looking into the matter.

SHRI DINEN BHATTACHARYYA
(8erampur): Have you recelved any
memorandum from the Bore cdmmu-
njty and the other tribal people of
Assam for making their language to
be learnt in the Roman acript? His
question is: whether you have tecelv-
ed eny such memorandum from the
Assam tribal people,

SHRI K. BRAHMANANDA REDDY:
I think the Government of India have
also received some memoranda from
them,

R g G ey (73
ST WEIRE, HAT EET ¥ AT wwT
W g sadgmam N g g
fr @ FATHT ¥ 10 ATRE Y AT
g% 1 & ag T wrgeT g o ag S am-
Wt g€ & for av a7 o aveite s
g A IR ¥ 5y oft e far
yg TF wfafafu fa 4% § W& 3%
wTg a9f ¥ ar ¥ § W) fER g
Wt zamar fe w144 @t SWo@
wé dr &Y IRaT IR AT ? Wy
Q@ Nl wEA ST oA ag
18-11-74 WX 19-11-74 ¥,
(wrewmm) . @ ey s Y At &
et % sy awasy oYt fear 1 a3
Wy g g WS 3 fawr §, fed@t &
w¥ fetr orefe wvaet wgic w1 AW
{ e Qi wrened % former wfg |

& WA HGTEE & STl WTEATE i
g T T N AT RO ET G &
w19 737 & fr % o5 78, WS Wi
gfware i foerd) F o @ ¥ wfes
T s fawTe aTdEET w7 ar wr
WIATAANTARAXGAAT ! W9
A qeRT # dr o Fro wréo a1 o W a1
foraw 3 wrlr ey & gfaare e urg
¥ 3% AT ATHAEY AT Y (W)
oY G &t o wid Y N S oAy
A | AT 9T § IET FOAOr f7Aw
TEYSTETTH AT FT7 ARTER g § 1

& wrwe wrgan § o s ag s
W AR S a1 @ § T e
fovm g §? w9 A g
wiga & 5 Quw fafe &) ?

% WP SR Ay |

ot gew WX wWAW SNy QH
FTHI % o7 WY AEY IAT) WY W
FUY F1 GG A AP EHG Fw |

w0 T § ag wrR=T STeen § e v
agr ¥ favafwars 7 797 agi ¥ Sogefa
§ 4 o adt & o g whew gw
F §a§ weqTTE § A BT LA AY
§ ? a0 yed fg= fovafreea o &
TwE a7 TR AET § S g fawr §
wFiF qartaaTh =€ F=1g 0% 2w
o T { Y AR AT gre R 6
2? Tz WA & v dmwr fily T X
Wi 1 ) offeafa s ard wd
w5 ar o fawne e § e =1 wpfaa
7Py s sy vt ot Frovd o e
o e g€ § SeA T O 9T WK
b § i TRy SO TR W W
W@ ? g Sed & wvgr ¥ ) W
G T (AE TO® | AL FTW0 WARY
ag e & Ay fean g
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wraR oy fa 8 o WiKo fro ¥
ST oY T T Y SR T A ST
ﬁﬁ&ﬂomoﬂo*mm ¥
% g ¥ fvamr ar e § | ey
A &, 3% wig Ferr v §, s
TETHT Wewrd 4@ § | ad W aw
A T 7w o & A )

T @ w &Y agr forer =T 9 W
IS Fawe ww T @ e A
gt sfergre & W &1 IR 9@ WY
o wmwear af & Wik S
P e e g o e
ftrgrer i e ver o Khrre o §
W fRrArgn & § Wi @ aw
W MR AT @ A g &
@ e a wr v fmgre & g
I¥ oY wgi 9% qyrr oy ?

T urd ot werd g€ € w7 weew
oy wiw & oy o & wad
W ow WA T AT AT 2?7 qrerT
T AT Ared O rd Favfow o
s AE & 7 R ww W faww
g ? ¥ fomd g &7 o0 & oR
o< W faaa afgy o ox f & 78
St wrgar § e o w7 & Wy & fRd
! TTF * g1 3% Fd wrad 47 @awqr
NE?wTwTTRET MW E!
¥® fear g ar gt ? A Frar At o &
o fear @ A sy Pogr & 7

SHRI XK. BRAHMANANDA REDDY:
More than Assam, we seem to have
talked mbout Patna. However, 1 would
like to submit, as I bave ~lready sub-
mitted in reply to the previous mem-
ber’s query, that a parliamentary com-
mitiee or any other committes does not
stem to be necessary. The Government
of Assam will certainly look into the
matter, I have alsp mentioned during
my firg reply that the prumotion of the

Boro language and the question of
the people of the tribes to be taught
in their mother tangus hag been
agreed to and is being followed in
the pirmary stage as well as in the
secondary stage. Therefore, it can-
not be said that the Government of
Assam were not alive to the legiti-
mate demands of these people,

So far as compensation is Tohcern-
ed, it is a matter for the Government
of Assam to consider,

ot gew W wwww . SuTSTW
wreT, Y ¥ wvr q@ ¥ Wi ok o
FAC N @ fadr ) B qer er wgt
oY TEAE WS TE & gEHT g W
W ? WA urdEa ¥ O frer
Ol W A e e £ 7 g
qua faft & A anr o= gf WA
wrr @ § 7 ool avew wg ¥ ar
aed & twE @6 ? 78 9§ w@en
afgq | I #Y 7z WY qar @ } vy
M agwRImT IS gt ? A
arsow & arr ¢ 1 A favafaare 1
g frar  favafearaa & gogafa
aredt & 1 s @ ady A forerw Frowr
fry i § 3o frgfer & oo ol
fonrra 7y fagrn 1 qaaww frafer
Ltk

MR. DEPUTY-SPEAKER: 1 cannot
help it. Now, may 1 say that you
are completely misinformed? Bijni,
Sidli etc., are a way out Irom where
the so-called North-Eastern Hill Univer-
sity is situated. The North-Eastern
Hill University is in Shillong, way
up in the hills; and these places are
down in the plains, at a distance of
about 400 to 500 miles.

Now, Mr. Daga,

Wt oy ww wem (o)
eyt WEEw, 18 ATAT 9R
19 TwraT o weawi ¥ wgw W
ffedt ¥ wror far et o
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Y  § , A% sfE o swd
wifge frgr § 1 Ffer & s s
gfeag wemr e wt amtd fed
wwa day % M), wgr ww@ DA WO
dart v ? ureR agy wgE AT A
ur FOr A Ao B § W A
o wgx § fr fawemard Ay W
¥ wrg ¥ oy oy wiforor o of d- faw
% s W g B s el
¥ o Gt wer A @Y e o e
A¥lA§ el §7 A 0w A g
g wRAYd ¥ sTOw WrEvaet
et A ¥ weard gy § W< vew gE R
TR ag aAT AEy Wy w §
g& wew I3 § FaA® O qg Ww
dur 7 17 s T W N Y -
T W ey o § S R
dv § wfer @ w9 WG9 w ®EW
wTRa Y ¥ X W g W a7 §
3q vt TR & weET W@ ae
18 & 19 %Y 9 Tt A AV G 100
wredht e gi-a xw wewr 0 |y
g wardr ? ST gy greaT wteae
w7 7 fagr —uy dEEY R o™
drr w1 FFANA ®y § P TR
femres aar ff 7 wok ATAR FERA
wa feares =it W17 aos faamr ¥ 39
frarem qv &q frorq fmar @ @amw
gz a1 fr 97 Tifeqe 7 o oF ofiws
Ty ¥ ¥ uoet feared woE wwA
@t W7 IF 97 AT AT ACH A ¥
g gt 7 wATA @ ¥ am-
WI9R ST 144 T B} AET w
e W, #fwgz 7 e 99 A
feqr, fear fpx &0 T 97 144 W
drer fxx T WTET EUT) WA HIg-
for wr fors ®04 U a4 A w@A
fe wra 144 f fog ang Tomg f @,
v fow g W wwzd gh W A
it worl gl T e e fifed

242

¥ 9TNIT OF g A gH-4 gy
qv g8 §-¥ s g g f Lo gk
wradt F & IE 97 @S g4, W g
WE TS GA AT U GTg ¥HTE g 7
W9 A W w A fear-fae,
PHTRTE, faodt T Meréraan
¥ AT G 710 A qrAH TS
g o fadt oF o W= e g
frg wrEr fear—an wrév %1 93 wx
e frad we s fean, e few
T 7 9w ey aag wmp g
R e fefawe & amp g
144 @0 A g ¥ A
wmmmnm&m
fre fom awa wzd go, ww A
war arfem &, I i w1 o3 T g
T fred SawY af sty ?

SHRI K. BRAHMANANDA REDDY:
Most of the information which the
hon Member has asked for is contawn-
ed m the statement itself.

“On 18-11-7¢ Boro people mainly
volunteers of Boro Sahitya Sabha
and workerg of Plawns Tribalg Coun-
cil of Assam armeq with laths,
spears, daos, eic marched in pro-
cessions to picket and close down
Government establishments and
institutions in Centreg like Sidh,
Kokrajhar, Bym and Gossaigaon n
Goalpara district of Assam, in viola-
tion of the prohibitory orders under
section 144 Cr P C already pro-
mulgated in the sensitive areas

On 19-11-1974 there were wiolent
attacks on the Magstrate and police
party in Byymi and the police resort-
ed to finng twice after lathi-charge
and tear gas shelling proved ineffec-
tive

SHRI M C DAGA 1 want to see
the order 1ssued Iy the Dustrict
Magistrate Kindly read the order
and tell me what were the places
covered by that order under section
144. ] do not want a general answer.
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SHRI K BRAHMANANDA REDDY
I have not got that order with me
On the 18th two CRP personnel were
kiled ang one civihan was killed On
the 18th, three civihans were killed 1
Bym and two in Kokrajhar A total
of exght were killed I have already
submitted that about a hundred were
injured out of whom there were some
policemen as well

SHRI M C DAGA I say that if
people assembled at four places, how
many assembled at one place?

SHRI § M BANERJEE (Karpur)
Did he count them?

SHRI M C DAGA When an order
under section 144 15 issued by a
magistrate, 1t 15 issued for a particular
locality, either 10,000 assemble at one
place or m different parts of that
area. I want to know this fact. How
many people were encountered by
the pohice® 100 on this side and 200
on that mde or 4007 Or were all the
10,000 persons at one place”

MR DEPUTY-SPEAKER Shr1
Chattopadhyaya to make a statement

1527 e

STATEMENT RE REPORTED DE-
CLINE IN PRICES OF COTTON IN
CERTAIN STATES

THE MINISTER OF COMMERCE
(PROF D P CHATTOPADHYAYA)
Mr Speaker, Sir, some Hon bhle Mem-
bers have observed durng discussions
on 11-11-1974, that there has becn a
step dechne In priceg of cotton 1In
Punjab, Haryana ang some other parts
of the country compelling farmers to
resort to distress sales It has also
been stated that the Cotton Corpora-
tion of India has faued to enter the
market and ensure reasonable prices

for Kapas
Government are keen to ensure that

growers receive falr priceg for their
cotton and that the production of
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cotton contisues to incresse in accor-
dance with the Fifth Plan targets. At
the same time, it i» needlesy for me
to emphasise that high prices of raw
cotton will nevitable lead to higher
prices of yarn and cloth affecting con-
sumers at home, including the econo-
mically weaker sections as well as
the competitive status of our cotton
textiles 1n export markets

Ag Hon'ble Memberg mav be aware,
the Agricultural Prices Commission
goes 1nto the cost of inputs of verious
agricultural commodities including
cotton ang recommends support prices
For 1872-73 cotton year, the minimum
support price for the basic variety,
wiz,, Punjab American 320-F, was Rs.
142 per quintal of kapas. For 1973-74
season, the recommended suppert price
was Rs 178 per quintal for the same
variety As agamnst this, average
marke{ prices prevailing in the 1972-
73 and 1973-74 season were Rs 225
per quintal and Rs 200 per quintal
respectively Kapas prices thus
registered a sharp increase of about
265 per cent in the 1973-T4 season
over 1972-73 levels

It 15 understood that priceg of Kapas
of 320-F vaiiety in Punjab, Haryana
ang Rajasthan markety are presently
ruling between Rs 280—Rs 320 per
quintal Though these prices re-
present a decline as compared to the
peak levels reached beyond August
1974, they are on the average still
higher than that the corresponding
period last year The prire levels for
cotton are alsu influenced Ly the level
of purchases by trade and mulls and
in the last few weeks there has no
doubt been some declne in buying
wnterest due to some accummulation of
yarn and cloth This aspect of the
problem has to be tackled effectively
# prices have to be stabilised We
are  actively considering  what
measureg could be taken In this
area

Looking at lint prices, it {s seen that
between August 1973 and August 1074
prices for some of the principal



